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O R D E R  

 
Dr. Bhagwan Sahai, Member (A): 
 

1. Heard counsels for the parties. 

2. Applicant’s counsel submits that this OA has become infructuous 

since the grievance of the applicant already stands redressed in 

terms of Notification No. PNR-1(S)-4/2020-21/TOL/02/9 issued by 

Deputy Accountant General (Pension). 

3. In view of the submission made by applicant’s counsel nothing 

survives to be adjudicated in the present OA.  Hence, this OA 

stands dismissed on having become infructuous.  No costs. 

 

 

( Rakesh Sagar Jain )                  ( Dr. Bhagwan Sahai ) 
      Member (J)         Member (A) 
ND* 

 

 


